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On 26th August, 2016, the Maharashtra Sales Tax Department (hereinafter referred to as "MSTD") has issued Trade
Circular No. 22T of 2016 explaining the new process of filing of returns for the periods from April 2016.

Earlier, MSTD had issued Trade Circular No 7 T of 2016 on 25th February 2016, detailing the new process of filing of
returns for the periods from April 2016.

However, submission of VAT/CST returns for the period starting from April 2016 was put on hold because of certain
technical problems.

As per the new trade circular No. 22T of 2016 dated 26th August, 2016, the process of filing MVAT/CST Returns will
be operational with effect from 29 August 2016. There are certain modifications in the procedure for filing returns.

The new process requires preparation of invoice-wise sales and purchase annexure.

All new return template forms are available for download on the MSTD website www.mahavat.gov.in.

The detailed process flow of the steps involved in the preparation of Return form, its validation and submission of
returns is clearly specified in the latest Trade circular.

Besides certain modification in the process of filing VAT/CST Returns, Trade Circular has also given a Schedule of
due dates for filing of returns which will be applicable as per periodicity of filing returns for the periods from April 2016
to September 2016.

The same is as follows:

Monthly Returns

April 2016 29/08/2016 26/09/2016
May 2016 06/09/2016 05/10/2016
June 2016 12/09/2016 11/10/2016
July 2016 16/09/2016 15/10/2016
August 2016 20/09/2016 20/10/2016
September 2016 26/09/2016 25/10/2016

Quarterly Returns

April-June 2016 26/10/2016 30/11/2016
July-Sept 2016 26/11/2016 31/12/2016

Further, no interest will be levied if the dealers have made payment of taxes due for a return period within due date
given in the prescribed law.

But, if as a result of filing of return for above periods, additional tax becomes payable then the dealer will have to pay
such tax with due interest.

However, Late Fee shall be payable if dealers fail to submit the returns on or before the last date provided in the Table
above. The site will accept the returns on the payment of the requisite late fee.
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